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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Execution Application No. 04/2024

Original Applic:ilion No. 512/2018
Shailesh Singh ....Applicant
Versus
State of UP & Ors. R Respondent(s)
Bharat Banavalikar: ... Applicant in EA

Response on behalf of HP State Pollution Control Board in
compliance to order dated 12-03-2024.

MOST RESPECTFULLY SHOWETH:-

1.  That the present matter is pending for adjudication before this
Hon’ble Tribunal and was listed on 12-3-2024 wherein Hon’ble
Tribunal directed that respondents shall file their response
indicating compliance of the directions issued by the Hon’ble
Tribunal in the order dated 15-1-2021.

2. That in compliancé to the directions passed by Hon’ble NGT
the response indicating status of implementation on behalf of

HP State Pollution Control Board is as under:-

3o )

| vienber Secretary,
9 Giate Pollution Controd
Ahimia



746

\\(’\ .

)

Direction given

Status
of implementation

All the State PCBs/PCCs
identify  the

hotspots by constant vigil

need fto

and to coordinate with the
District Administration at
local levels to prevent
damage to the
environment and public
health and meaningful
enforcement of rule of law.
The E-waste needs to be

shifted to the
TSDFs for safe disposal.

nearest

Dismantlers and recyclers
may be located in the
conforming areas and
provided  with  proper

infrastructure facilities

> Regular inspections are carried out
including occasional night surveillance
across the State. No instance of illegal
dismantling and recycling of waste has
been observed.

» That dated
20.05.2019, Government of Himachal |

vide notification
Pradesh has constituted a District

Level under the

Deputy

Commissioners which monitor the

Committee

chairmanship of

compliance/ implementation of E-
Waste management in the State.

> Regular meetings at district level under

the  Chairmanship of  Deputy
Commissioner/ ADC are being
conducted under District

Environmental Plan formulated.
> Further State Board regularly conducts
public awareness activities. Details of
public awareness activities carried out
in 2023 and 2024 is as below: -
a. State Board Organized an E-Waste
Collection cum awareness drive in

2 and 3™ week of March, 2023.

idember Secretary,
HP 8iate Pollution Controd

Shimla




This included webinar on 10th

March, 2023, setting up of e-waste

collection kiosk at HP Secretariat on |

14M 15" and 16th.March followed
by E-Waste collection via Mobile
Van in Shimla district.

State Board organized an E-Waste
Collection cum awareness drive in
3" and 4™ Week of October, 2023
on occasion of International E-
Waste Day wherein collection was
conducted via Mobile Van in Shimla
city and Collection Kiosk were set
up at all Regional Offices of
HPSPCB.

An e-waste collection drive from 3™
to 5™ Feb, 2024 in Shimla and from
6" to 8" Feb, 2024 in Solan was
conducted in collaboration with M/s

Karo Sambhayv.

Submission  of Quarterly
progress  reports  w.r.t
implementation of E-

Waste Action Plan

» Latest report for the period of October,

20

23 to March, 2024 has been

submitted to CPCB vide letter dated

7.05.2024 on the prescribed format
shared by CPCB (copy annexed as

Annexure-I).

N0 &m}

49 State Pollution Cantrol
Fhimiz
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» Further a public notice for the

Producer, Manufacturer, Refurbisher
and Recycler has been issued and
uploaded on the website of State Board

(copy annexed as Annexure-II).

'Keeping in view the above mentioned submissions, it is prayed that the

present report may be taken on record for consideration.

Date: _ w
Place

e m";;;% ey,
W Siate Poliulio nCm;&m
Respondent

HP State Pollutlon Control Board
Shimla, Himachal Pradesh
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H.P. STATE POLLUTION CONTROL
BOARD

“HIM PARIVESH” PHASE-Ili, NEW SHIMLA-171 008 (H.P)
 Phone: 0177 2673766, 2673274 Fax: 0177 2673018
No. HPSPCB/E-Waste (Management) Rules, 2016/22 ! 2. ;7

Dated__ =7 + X « '),»emvl

To / ' ‘
| Member Secretary, | )
Central Pollution Control Board.

Subject: - Submission of Report/ATR for Execution
Application No 04/2024 filed in the matter of OA No. 512/2019
' before the Hon'ble NGT P.B- New Delhi(Revised).
Sir _ _
Reference to your email dated 39 May, 2024 wherein the Status/
Action Taken report in the subject matter was sought on the prescribed format. In
this regard, please find enclosed the information as on date pertaining to Himachal
Pradesh State Pollution Conrol Board for kind information and further necessary
action at your end please.

Yours faithfully
Signed by
Anil Joshi
(Aak. J346120F8)6:54.53

((' Member Secretary
HPSPCB, Shimla
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Format for submission of report by SPCBs/PCCs
( Note the format consists of three parts)

Part I: Action Plan for Enforcement of E-Waste Rules in the Country (Time period: October 2023 to March 31, 2024)

Table-1
S.No. |Challenges/Acti| Stakeholder Action Status of implementation
vities responsible
for
implementation
1 Inventorization | SPCBs/PCCs SPCBs /PCCs to complete this [It is submitted that State Board had earlier conducted an Inventorization of E-Waste in thy
of e-waste act1v1ty within one year. State of Himachal Pradesh with M/s Shivalik Solid Waste Management Limited in 2021,
generation The report was prepared and shared with CPCB,however CPCB stated that “report does
not contain amy details on approach/methodology adopted for the E-Wast
Inventorization and e-waste generation”. '
State Board has requested CPCB to formulate/ share a methodology for conducting the E-
Waste Inventorization or share a CPCB approved report submitted by any other State. The}
same is awaited from CPCB.
2 Identification (CPCB,Custom This is a continuous activity for [Pertains to CPCB.
of -Producers [d¢partment,Mi which support of
who have not nistry SPCBs/PCCs/Custom  department/
 registered at E- jofcommerce Ministry of Commerce, Ministry of
waste EPR [andMinistry Electronics  and telecommunication
Portal ofelectronics&t is required.
elecommunicati
on _
3 Verification of| SPCBs/PCCs/C| This is a continuous activity. All the | There are 4 E-waste Recycling facility in the State of Himachal Pradesh: -
facilities of| PCB registered recyclers will be verified | 1. M/s Shivalik Solid Waste Management, M/s Shivalik Solid Waste Management
recyclers  for per year. Unit-I1, Village, Shabowal Tehsil- Nalagarh, H.P.
their 2. Mis Ortech India Corporations, Plot No. 67-B, Industrial Estate, Lodhi Majra,
infrastructure Baddi
and records 3. M/s Eco Works Management Pvt. Ltd Mauza Nanowal PO Khera Tehsﬂ
' Nalagarh Distt. Solan HP
4. M/s Sahini Enterprise, Village Anji Nasal PO Barog Solan SolanParwanoo.

e Regular inspections as per the routine is being carried out. Further directions have
been issued to Regional Offices to carryout comprehensive inspection and verification
of the recycling facilities.

e Earlier, 3 E-waste recycling facilities in the State were operatlonal to whom the
authorization was granted by State Board. Currently. 4 recycling facilities are
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operation in the State and the said facilities are under process of obtaining the EPR|
registration. The EPR portal was not functional and the portal is being resumed by
CPCB.
Checking  of| SPCBs/PCCs/ | SPCBs/PCCs in coordination with | Regular inspections are carried out including occasional night surveillance across the
informal District District Administration has to carry | State. No instance of illegal dismantlingand recycling of waste has been observed.
trading, Administration | out quarterly drive for checking of | Further Government of Himachal Pradesh is in process of amending the HP Office
dismantling, : this activity. Manual wherein it shall be made mandatory that during the auction of the E-Waste by
and recycling the Govt. institute only registered entities shall participate.Meeting in this regard was
of waste v : held under the Chairmanship of Chief Secretary to GoHP on 3% May, 2024.
Facilitate SPCBs/PCCs/ | State Government to formulate | Directions has been issued to Urban Local Bodies to ensure the set up of E-Waste
collection and District | mechanism for collection and for | Collection Kiosk in each ULBs and channelize orphan e-waste to registered entities.
disposal- of e-| Administration/| incentivizing setting up of recycling’
waste CPCB facilities.
Governance SPCBs/PCCs/ | Monitoring to be ensured at | Vide notification dated 20.05.2019, Government of Himachal Pradesh has
frame District city/district and state levels for | constituted a District Level Committee under the chairmanship of Deputy
work for| Administration/| which  nodal  officers  (state | Commissioners which monitor the compliance/ implementation of E-Waste
monitoring CPCB environmental secretary, district | management in the State.
compliance collector, CMD/ Commissioners) to | Regular meetings at district level under the Chairmanship of Deputy Commissioner/
be ADC is being conducted under District Environmental Plan formulated.
designated. . ' '
Capacity SPCBs/PCCs/ | Special ~ workshops  toeducate | Regular activities are being carried out detail of which is as below: -
g}lsltllrc}:;?;gs?;te}C iilsr;r;;tistrati on li;u nctionariesin  government/NGOs e Ask Us Anything session cum Webinar regarding E-Waste Management Rules,
€ Tun over oneyear. X .
PCB /CPCB 2022 for Manufacturers, Producers, Dismantlers, Recyclers, Refurbishers and Bulk
level Waste Generators defined under E-Waste Management Rules, 2022 on 16th
December, 2022. ‘

e State Board Organized an E-Waste Collection cum awareness drive in 2nd and 3rd
week of March, 2023. This included webinar on 10th March, 2023, setting up ofe-
waste collection kiosk at HP Secretariat on 14th, 15th and 16th March followedby
E-Waste collection via Mobile Van in Shimla district.

e State Board organized an E-Waste Collection cum awareness drive in 3rd and 4th
Week of October, 2023 on occasion of International E-Waste Day wherein
collection was conducted via Mobile Van in Shimla city and Collection Kiosk were
set up at all Regional Offices of HPSPCB.

e An e-waste collection drive from 3™ to 5" Feb, 2024 in Shimla and from 6th to 8th
Feb, 2024 in Solan was conducted in collaboration with M/s Karo Sambhav.

IEC plan be| SPCBs/PCCs/ | State Government to firm up IEC | Vide notification dated 20.05.2019, Government of Himachal Pradesh has directed
firmedup | District plan for educating public at large | Department of Environment Sci & Tech. to formulate an JEC Plan.
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and executed Administration | about the system of collection,
/CPCB incentive structure
and facilities for recycling.
The IEC Plan to be executed over
: one year. , .
9 Strengthen SPCBs/PCCs/ | Quarterly review of violations and | Regular meetings at district level under the Chairmanship of Deputy Commissioner/
system of District enforcement actions at | ADC is being conducted under District Environmental Plan formulated.
enforcement Administration/ | city/district/state level and quarterly -
CPCB reports to be filed with CPCB.
Part II: Compliance to Hon’ble NGT order dated 15.01.2021
Table-2
S.No. Direction given Status of implementation
1 All the State PCBs/PCCs need to identify the hotspots by constant There are 4 recychng facilities in the State of Himachal Pradesh out of which 3 are

vigil and to coordinate with the District Administration at local levels
to prevent damage to the environment and public health and
meaningful enforcement of rule of law. The E-waste needs to be
shifted to the nearest TSDFs for safe disposal. Dismantlers and
recyclers may be located in the conforming areas and prov1ded with
proper infrastructure facilities.

located in Industrial area.

Part:III: ATR on CPCB’s directions

Table-3

S.No.

Direction dated

ATR

1

" Directions dated 06.09.2022

illegal/ informal processing of e-waste in their jurisdiction

To set up robust mechanism of surveillance for addressing the issue of| ® Directions has been issued to Urban Local Bodies to ensure the set up of E-Waste]
Collection Kiosk in each ULBs and channelize orphan e-waste to registered entities. |

e Vide letter dated 25.02.2022, State Board recommended the Govt. of Himachal
Pradesh to issue necessary directions so that the auction process of the e-waste being]
generated by the State Government Departments/ Boards/ Corporations/ Universities/
such bodies (Bulk Consumers) is carried out in such a manner that the e-waste is|
channelized through authorized e-waste Collection Center, Dismantler, Recycler o
Refurbisher only so that such e-waste's disposal can be tracked and ensured as per

norms

¢ Government of Himachal Pradesh is in process of amending the HP Office Manual
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werein it shall be made mandatory that during the auction of the E-Waste by the Govt.
institute only registered entities shall participate. Meeting in this regard was held
under the Chairmanship of Chief Secretary to GoHPon 3™ May, 2024.

Vide notification dated 20.05.2019, Government of Himachal Pradesh has constituted|
a District Level Committee under the chairmanship of Deputy Commissioners which|
monitor the compliance/ implementation of E-Waste management in the State.

To carry out random inspections for auditing of authorized e-waste]
dismantling and recycling units as per transparent procedure established|
for such randomized selection of units approved at the level off
Chairman, SPCB/ PCCs for assessing the material balance in terms off
quantity of e-waste collected, dismantled/recycled vis a vis quantity
reported so as to ascertain leakage of ¢ waste to informal sector, for
checking quantities of different materials produced such as

precious/semi-precious and useful metal from e-waste and co-relating if] .

with GST paid, for checking availability of adequate, dismantling and|
recycling facilities and ensuring capacity in line with guidelines off
CPCB. SPCB/PCCs to ensure transparency in selection of units for
random inspection

To carry out random monitoring and comphance of EPR
Authorization of EPR Authorized Producers selected as per
transparent procedure established for such randomized selection of
units approved at the level of Chairman, SPCB/ PCCs with focus on
verification of collection targets

e Regular inspections as per the routine is being carried out.

Earlier, 3 E-waste recycling facilities in the State were operational to whom the
authorization was granted by State Board. Currently. 4 recycling facilities are
operation in the State and the said facilities are under process of obtaining the EPR
registration. The EPR portal was not functional and the portal is being resumed by
CPCB.

Further dlrectlons have been issued to Regional Offices to carryout comprehensive
inspection and verification of the recycling facilities.

To implement Action Plan issued in the matter of OA No. 512 of 2018
in Hon'ble NGT (PB) for enforcement of E-Waste (Management)
Rules, 2016 with focus on action points, related to informal trading,
dismantling, and recycling of e-waste, Producer's systems for
collection & channelization, quantity of e-waste collected towards
fulfilment of collection target and submit reports quarterly on the
outcome.

Same as table no. 1 above.

To carry out awareness programme for the stakeholders as per the
provisions of E-Waste (Management) Rules, 2016 and to bring
informal sector to formal sector through awareness drrves IEC
campaign, print media etc. on regular basis.

Regular activities are being carried out detail of which is as below: -

Ask Us Anything session cum Webinar regarding E-Waste Management Rules,
2022 for Manufacturers, Producers, Dismantlers, Recyclers, Refurbishers and Bulk
Waste Generators defined under E-Waste Management Rules, 2022 on 16th
December, 2022.

State Board Organized an E-Waste Collection cum awareness drive in 2" and 3¢
week of March, 2023. This included webinar on 10th March, 2023, setting up ofe-
waste collection kiosk at HP Secretariat on 14th, 15th and 16th March followed by
E-Waste collection via Mobile Van in Shimla district.

State Board organized an E-Waste Collection cum awareness drive in 3rd and4th
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Week of October, 2023 on occasion of International E-Waste Déy wherein
collection was conducted via Mobile Van in Shimla city and Collection Kiosk were
set up at all Regional Offices of HPSPCB.

e An e-waste collection drive from 3" to 5% Feb, 2024 in Shimla and from 6th to 8th
Feb, 2024 in Solan was conducted in collaboration with M/s Karo Sambhav.

The above referred actions to be treated as continuous activity and be
performed on regular basis

¢ Vide notification dated 20.05.2019, Government of Himachal Pradesh ha§ constitu?ed
a District Level Committee under the chairmanship of Deputy Commissioners whichi
monitor the compliance/ implementation of E-Waste management in the State.

Directions dated 30.01.2024

To provide the updated list of entities engaged in the generation,
recycling & refurbishing of E-Wastes (Producers, Importers, Recyclers
and Refurbishers) and ensure their on boarding on the E-Waste]
EPRPortal of CPCB .

There are 4 E-waste Recycling facility in the State of Himachal Pradesh: -
1. M/s Shivalik Solid Waste Management, M/s Shivalik Solid Waste Management,
Unit-II, Village, Shabowal Tehsil- Nalagarh, H.P. ‘

2. M/s Ortech India Corporatlons Plot No. 67 B, Industrial Estate Lodhi Majra,
Baddi

3. M/s Eco Works Management Pvt. Ltd., Mauza Nanowal PO Khera Tehsil
Nalagarh Distt. Selan HP

4. M/s Sahini Enterprise, Village Anji Nasal PO Barog Solan SolanParwanoo

The list of Producer, manufacturer, refurbisher is being compiled.

To issue notice to all such entities who are operatmg without
registration, followed by closure of such entities -

The notice is being issued.

To immediately physically verify the facilities of E-Waste Recyclers
and Refurbishers in the State/UT in terms of various details such as its
GPS location, GPS tagged photos/videos, waste category as raw
material (EEE code wise), installed plant & machinery and their actual
production capacity, capablhty, etc as submitted on E-Waste EPR|
Portal

To take action against such Recyclers and Refurbishers who have
uploaded their details falsely or not correctly on the EPR Portal as per|
verification asat point (c) above and to recommend CPCB immediately]
for correcting details on the EPR portal so as to ensure that no false
EPR Certificate is being generated in the State/UT. Further, necessary
changes be also done in the CTO accordingly and be informed to CPCB

Earlier, 3 E-waste recycling facilities in the State were operational to whom the
authorization was granted by State Board. Currently. 4 recycling facilities are operation|
in the State and the said facilities are under process of obtaining the EPR registration.
The EPR portal was not functional the portal is being resumed by CPCB.

To carry out drives for identifying informal/illegalE-waste
recyclers/refubishers including clusters/areas where such illegall
recyclers/refubishers are operating and to close such mformal
recycling/refurbishing units immediately

To facilitate the transformation of such informal/illegal E-waste
recyclers/refubishers into formal recyclers/refurbishers and consent

o Directions has been issued to Urban Local Bodies to ensure the set up of E-Waste
Collection Kiosk in each ULBs and channelize orphan e-waste to registered entities.
e Regular inspections are carried out including occasional night surveillance across the!
State. No instance of illegal dismantlingand recycling of waste has been observed

mechanism by way of providing necessary technical support, hand|
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holding, integrating with schemes in the SPCB/PCC. etc

To also issue advertisements in the newspapers in vernacular language
for. immedtately closing of illegal E-waste recycling/refurbishing]
operations by the operators who do not have consent to operate
including for the common public to inform the same, if any, to
SPCB/PCC and take actions as at point (e) and point (f) above.

The advertisement is being issued.

Directions dated 19.02.2024

- To issue notice to all recyclers, who are recycling E-Waste but
not uploading requisite documents, invoices, etc pertaining to the
same as per the above-mentioned guidance document, for
generation of EPR certificates on the E-Waste EPR portal

To withdraw/cancel CTO of E-Waste recyclers for noncompliance|
of (a) above

To carry out verification of - various|

documents/invoices/information uploaded by the E Waste

recyclers on the EPR Portal for quantity of E-Waste
procured/collected, recycled, end product produced and sold for
generation of EPR certificates and also verify their installed plant
& machinery and their capacities and capability .

Earlier, 3 E-waste recycling facilities in the State were operational to whom the
authorization was granted by State Board. Currently. 4 recycling facilities are
- operation in the State and the said facilities are under process of obtaining the EPR
registration. The EPR portal was not functional and has been recently been functlonal
and the matter is being pursued by State Board
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HP State Pollution Contrel Board
BIM Parivesh Bhawan, Phase-111, New Shimla-09

Phone No. §177-2673766, 2673020 FAX-0177-2673018

GHY FARTH + ONE FANRY +ONE FUTVRE

No. HPSPCB/E-Waste (Management) Rules /22 Dated_

Public Notice
Whereas, the Ministry of Environment, Forest and Climate Change, Govt. of India in exercise of the
powers conferred by sections 6, 8 and 25 of the Environment (Protection) Act, 1986 (29 of 1986) read
with sub-rule (3) of rule 5 of the Environment (Protection) Rules, 1986, and in supersession of the E-
waste (Management)Rules, 2016, notified E-Waste (Management) Rules, 2022 which have come

into force from the 15t April, 2023.

Whereas, these rules are applicable to every Manufacturer, Producer, Refurbisher and Recycler
involved. in manufacture, sale, repairing, assembling, recycling and reprocessing of e-waste or

~ electrical and electronic equipment listed in Schedule-I.

Whereas, as per the rules, the entities who shall register on The E-Waste Management System Portal
under E-Waste (Management) Rules, 2022 are (a) Manufacturer; (b) Producer; (c) Refurbisher; (d)
Recycler. The said portal has been formulated by CPCB and the link for the portal is
https://eprewastecpeb.in/#/

Whereas, as per Rule 5 (2), the Manufacturer shall collect e-waste generated during the manufacture
of any electrical and electronic equipment and ensure its recycling or disposal.

Whereas, as per Rule 6 (2), the Producer shall obtain and implemeni Extended Producer
Responsibility targets as per Schedule-lll and Schedule-1V through the portal.

Whereas, as per Rule 7 (2), all Refurbishers shall collect e-waste generated during the process of
refurbishing and hand over the waste to registered recycler and upload information on the portal.

Whereas, as per Rule 8, the Bulk Consumers of electrical and electronic equipment listed in Schedule
| shall ensure that e-waste generated by them shall be handed over only to the registered producer,
refurbisher or recycler.

Whereas, as per Rule 9, the Récyclers shall ensure that the facility and recycling processes are in
accordance with the standards or guidelines laid down by the Central Poliution Control Board, and
maintain record of e-waste collected, dismantled, recycled and sent to registered recycler on the portal.

Whereas, as per the Rule 13 (3) (i) of the rules, all Producers under E-Waste Management Rules,
2022 are required to fulfill their Extended Producer Responsibility (EPR) obligations assigned to them
through oriline purchase of EPR Certificates from registered Recyclers only.

Whereas, as per the said rules, the Producers, Manufacturers, Refurbisher and Recycler shall file
annual and quarterly returns in the laid down form on the portal on or before the end of the month
succeeding the quarter or year, as the case may be, to which the return relates.

This is issued in greater interest of public and for strict compliance for the various provisions of E
Waste (Management) Rules, 2022.

Signed by
Anil Joshi

WL 03051

HPSPCB, Shimla
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HP State Pollution Control Board | A2}
HIM Parivesh Bhawan, Phase-II, New Shimia-09 W g on

Phone No. 0177-2673766, 2673020 FAX-0177-2673018

ONE BARTH +« ONE FANILY » ONE FUTURE

No. HPSPCB/E-Waste (Management) Rules /22

Dated g
A Aifeq

GgfeRul, g SR Serary gRadH HATEY, TR TREBR = YH{aR0T (TRevT) AR, 1986 (1986 BT 29) HT 4RT 6,
8 3R 25 GRT yex] AIferal BT SN Bl §Q I9-F1TH (3) & wrer ufde gafaror (FRefor) =, 1986 7w 5 aiik
s‘-amfg\q’rs (qaga) @utr 2016 & ifeEpror §, $-arafere (yae) Fram, 2022 o1 iR far T < 1 a6,
2023 § AN 8 T 51

A P sl ¥ leg safRee ok saeciie Suawol ¥ Ffor, R, o, Taom, Sl ok
TASRARRUT F efiiet sredies fafeiel, Seaiad, AiaeR aik g7: Tehurepdr R AL &
el % ,Gﬁé?enﬁs‘-méuéaﬁ)ﬁm, 2022 & TEd $-39fIE TS oA didet TR dofieneor ),

%(%m ; (@) Searea; (3 9R; (1) G: DU | Sh NSt il gRT SUR fbar € eilv oide
Egl https://eprewastecpcb.in/#/ &1 :

7= 5 (2) & TR, fafmiar fdh «f R ik seiacife Suso » fmfor & SR S $-aeR @) W e
aﬁz-sﬂzgr)gﬂé;ﬁwmﬁqaﬂgﬁf%ﬁﬁm :

g 6(2) % , Seuree Qidel % T1ead ¥ STl 3R SV % SaR RreaRa Prfar SoReia
a&au%%imﬁmaﬁml : '

v 7 (%%aaaﬂw, Repfier &1 RepfRfaiT 61 ufdean & SR Seasl $-a7eRT T ST ERT 3R FeR 31 Tofigeat
ReArgeR @1 |ie & SR G R TFESRT STaeits Ft arfl|

2 8 & SN, SFgE-1 9 Solfacad JiR goac (e SUDTN & 2Aid ITHIR T8 GHAT F % I5

GRT ST -] PaeT Gotigpel , Refeier a7 Remegr o1 & Sarwmyr

M 9 % IER, FEER B a8 R e e 5 YR iR gEim ufars St vewor e S
SR (iR Al a1 el & SFER &, 3R - @ weha , fEfea, grifea ok dpa Rasmoar

@Y AN T SYIEIYFAT & RIS A TR 3R NEA W IS I

ol & f™ 13 (3) () & SR, $-oMfIE uded oM, 2022 & T8 Ol SUEH! I Hael Ui

Wﬁ%ﬁgﬂmmﬂﬁﬁ%@ﬁa%ﬂ%ﬁﬁﬁﬁmﬁwﬁﬁmﬁmﬁam
TRT AT AL B

I PRt % aER, Rl Soes, SwRR iR O wvmar éd W s sRed a1 wud § aifis el
ﬁq@ﬁ;@ﬁmﬁmﬁmm%m%ﬁ#%dﬁwmmmﬁm%ﬁwﬁqﬂsam%ﬁmﬁﬁawﬁ
sﬁgﬂm?ﬁmﬁaﬁsﬂ?s‘mmﬂmﬁm, 2022$ﬁmmuﬁ$mm$ﬁqwm
R '
~ Signed by
Anil Joshi
Bfter H05-202dr8:04:30
‘ - Hewy "fag
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